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Layak Ram Sharma}
Mahebir Singh;j
galbir Singh; snd

Hari Dss voo Pet it icners
Vs.
Mministry of Defence through
ite Secretary & Anre. eee Respondente
2) O.he. NO. 861/92
Suresh Chandra Sharms vee Pet it foner
\s.

ministry of Defence through

its Secretsry & Ant. oo Respondents
3) 0.A. NO. 863/92
Ram Girish Guptes cee Pet it ioner
Vs

Ministzy of Defence through
its Secretary & Anr. oos respondents
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THE HON'BLE MR. JUSTICE V. S. MALIPATH, CHA IRMAN
THE HON'BLE MR. JUSTICE S. K. OHAON, VICE CHA IRMAN
THE HON'BLE MR. B. N. DHOUNDIYAL, FERBER ()

Shri V. X. Rao, Counsel for Petitioners

shri P. He Ramchandani, Sr. Counsel with
shri J. Co. Madan, Counsel for Respondents

J U DG mENT (ORAL)
Hon'ble Mr. Justice V. S. Ralimth =

After these casss were heard for some time, the learned
counssl for the pestitioners rightly ind fairly submitted that
there is no averment in these cases that any of their juniors

smongst the casual labourers have been sccorded regularisstion.
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That being the position, the causs of action has not accrued
in their favour to sesk regularisation, The only other reljef
prayed for is not to terminate their services as casual
laboyrers panding regularisation. The respondents have taken
the stand that there are no vacanciss nou svailable in which
Tsgularisation can be offected. There is No good reason not

to accept the statement, So far as the cont inuance of the

- petitioners is concerned, the learned counsel for the

fcopondento rightly and fairly submitted that there is no
immediste threst of termination of the Casual employment of )
the petitioners. He also submitted that the potitioners 4

~/IMould be @ ntinued as casyal labourers as long as there is

work for them in Preference to their Juniors and outtldsxa.

We record the sajd statement of the Tespondents in tw{s
~ behalf, This jfg sufficient to tafoguard the interest of the

petitioners o far as their right to continue as casual
labourers is concerned. Iﬁhthis'viou of the mtter, ve do

not consider it naépla.ry to -xghino the larger Quest ion which
has been referred to us for consideration, Ve are inclimgd f
to may that the question formylatod is undoubtedly of great
importance, but ae that quest ion do®s not nou fall for
considerat fon in this Casc. it has to be left to be decided

in other appropriste proceedings,

2, uith.th;uo obcorvation-, all these cases stand disposed

of. There shall be no orders ss to costs,

(8. n, Dhoundiyal') (s. Ohaon ) (v, Se Malimath )
. Member (A) Vice CNairaman (3) Chairman
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